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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delbi, the 8th October, 2008
(INCOME-TAX)
5.0. 2428{E)—Whereas the Convention Between

the Govermment of the Republic of [ndia and the
Government of Japan For the Avoidance of Double
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Taxation and the Prevention ofFiscal Evasion with Respeet
to Taxes on Income has come into force on the 29th day of

December, 198Y after the exchange of Instrumends ol

Ratification 45 required by paragraph | of Anticle 28 of the
said Convenlion;

And whereas, the said Convention was notifled by
Lhe Central Giovernment under Section 90 of the Incoime-
tax Act, 1961 (43 of 1981) in the Gazelte of Indis wide
N, G.& K. 101(E), dated 15t March, 1990;

And whereas, clause () of Paragraph 4 of Anticle 11
of the said Convention provides the details repanding
*Central Bank' and *financial institwtion wholly owned by
the Gorverniment” in the case of Tapan which will not be
subject 1o tax under paragraph 3 of the said Adicle, in
tespect of interest arising to it in the other Contracting
Stare;

And whereas, sub-clause {ii) of clause (a) of
paragraph 4 of Article [] refers 10 lapan Bank for
International Co-operation az ene of the linancial
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institutions wholly ovwned by the Government;

And whereas, botl the Gavernment of India and the
Govemment of Japan have now agreed to omit “Japan
Rank for [ntemational Co-operation” from sab-clause (i)
of clavse (a) of paragraph 4 of Article 11 and substitute
therein “International business unit af Japan Finance
Corporation™,

Mow, therefore, i exercise of the pawers conferred
by Section #0 of the Income-tas Act, 196!, the Central
Government hereby directs that the following amendments
ghall be made 1o the said monfication ds fol lws = —

In the said notification. in the Annexure, in Arficle 1]
of the Convenlion, in paragraph 4, in clywse (a), for
sub-clause (i) the fotlowing sub-clause shail be
substituted, namoly - .

“(ii) International business anil of Japan Finance
Corprorstion;”,

2. This shall be deemed w0 have taken effect from
15t Cetober, 2018,

[Notification No. 961008 No. 306/a9:8)-FTD}

NAVNEET MANOHAR, Under Secy.
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